
Misc (Crl) Bail Case No 145 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

ORDER

L4-O3-2023

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Krishna Mazumdar on bail

in connection with Chariduar PS Case No. 22312023 u/s

302 of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi, are that on

2L-L2-2023 an FIR was lodged by one Sankar Chourdhury

at the Chariduar PS stating therein that on 05-02-2018 he

gave his daughter Mayuri Choudhury in marriage with the

accused Krishna Mazumdar. After her marriage, the

'accused persons started demanding dowry from hen Her

husband also used to beat her after consuming alcohol. On

the date of lodging of the FIR in the morning, the

informant received a phone call from the mother of h'is

son-in-law whereby he was informed that his daughter was

not keeping well. When the informant went to their home,

he found his daughter being hanged from the ceiling fan of

their room.

Based on that ejahar, Chariduar PS Case No.

22312022 was registered u/s 302 of IPC. The accused
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Krishna Mazumdar was arrested on 23-L2-zozz and.since
then he has been in custody.

The accused was the husband of the deceased
girl and sufficient incrimination materials exist against the
accused. The case diary reveals that the accused used to
harass the deceased with demands for dowry.

considering the gravity of the offence and the fact
that the investigation has not yet been completed, the bail
petition filed for accused Krishna Mazumdar is rejected.

Return back the case diary in seated envetope.

with this order; this Misc case is disposed of.

6/---
Addl Sessions Judge(FIC),

Sonitpur; Tezpur
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